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Thé matter came up for orders today and be treated.
as on day's list, The counsel for the petitienser states under ins-
truction that his client wants te yithdrauw the gpplication but without
prejudice te the rmghté and contsntions of the pafti@s te the appli-
Cation.‘ﬁnaapplicatian to that effect hags been filed in t he régistry
_“bnly yesterday. Hearing the counsel for both the partiss and in thes
| dircumstaneas stated in the applicatien wye alloy the petitioners te
m1thdrau the application yith liberty te bring g frash applicatien |
gfég;éame cause of action if not etheryise barred. 04 is téifZZﬂwe

dispesed af, The ceunsel for the respondents has neo 1nstructien in

the matter.
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